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s Mry S.R.Adige,VC(A)e
perused the RAS
27 None of the grounds contained therein bring
it within the scope and ambit of Section 22(3)(f)
AT Actyread with Order 47 Rule 1 CPC under which alone
any order/decision of the Tribunal can be revieued.
3 The RA is rejectedd
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